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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
HT HYDERABAD
|

ORIGINAL APPFICATION NO.212 of 1996

! DATE OF ORDER: 7th SEPTEMBER, 1998

BETWEEN:

K.GATTUMALLU,
C.SRINIVAS,
Md.ZAHEERUDDIN,
M.NAGESH,
Md.NASEERUDDIN,
KUMARASWAMY,
D.RAJATIAH

O~ WM
.

.. APPLICANTS

|
[J
M.ASHOK, | i
|
l
|
|

!
, AND
|
|

1. Union of India rep. by the
Secretary, Dept. of Telecommunications,
Sanchar Bhavan,
New Delhi-1,

2. The Chief General Manager,. 4, The Telecom District
Telecom, A.P.Circle,! , manager, Warngal Telccon
Hyderabad-1, | Oistrict, Warangal,

3. The General Manager|

Telecom, Warangal Area,

Hanamkonda 506 0014 | .. RESPONDENTS

[
COUNSEL FOR THE APPLIC%NTS: T.V.V,S.MURTHY

|
COUNSEL FOR THE RESPONDENTS: Mr.V.RAJESWARA RAO,ADDL.CGSC
| :

CORAM: i

HON'BLE SHRI R.RANGARA?AN; MEMBER (ADMN.)

|  JUDGEMENT

|
(ORAL ORDER PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

Heard Mr.T.V.V.S.Murthy, learned counsel  for the

applicants and Mr.V.Rﬁjeswara Rac, learned standing counsel for

the respondents. ’
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2. There are 8 applicants in this OA. They are Part-time
[ . . . .
Mazdoors in the Telecom Centres at various locations mentioned in

the cause title of 0@. R-2, by his memo No.TA/TFC/20-

.95 (Annexure A-4 at page 15 to the OA)

1/92/PT/KW/16 dated 31.7
issued instructions tof all  the Superintehdents of Telegraph
Traffic in A.P. to diséense with immediately all the part-time
casual labourers as the[engagement of part-time casual labour is
highly irreguiar and thF work of cleaning/sweeping and delivery
of telegram should beléntrusted to a private agency. That was
followed up by the D.J.Letter No.TAW/TS/5—6/I/24 dated 4.12.95
(Annexure A-3 at page| 14 to the OA) urging the addressee to
implement the orders déted 31.7.95% immediately and get such work
attended through‘contrﬂct labour calling quotations/tenders. The
applicants herein ap?rehend that their services will be

terminated in view of éhe above two impugned letters.
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3. This OA is filed to set-aside the impugned. letter dated.

31.7.95 {Annexure A—4)gand dated 4_12.95 (Annexure A-3) directing

termination of the se#vices of the applicants as irregular and
for consequential dirbction to the respondents to continue the
their services in due |[course as per law and the rules in force.
l
|

4, An interim ord?r was passed in this OA on 14.2.96. As pe

f

applicants in service and confer temporary status and regularis

the interim orders,]the applicants shall not be discharged s
long as there is woLk and their juniors were continued unti

further orders. In ﬁiew of the above interim order, it is state

that the applicants ére’continuing.
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5. The main contention of the applicants in this OA is th
. . . '
the work of cleaning and sweeping is continuous work and su

!
work cannot be entﬁusted to a contract agency in view of t
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letter dated 8.12.96 annexed as Annexure A-5 at page 16 to the
i

OA. The applicants furtﬁer submit that they are performing the

duties entrusted to them diligently and hence their termination

is unwarranted and hence Jhey should be continued as such.

6. A reply has been Ifiled in this OA. The reply does not

. touch the relevant contentﬁons in this OA. It is stated that the

applicants are not governed by the I.D.Act. Recently it has been
held by the Apex Court that the Telecom Department is governed by
the I.D.Act treating it' als an industry. Hence the reply cannot

be accepted as the facts in this case are different.

7. In OA 1080/95, the applicants therein were Casual Labour
and when their services were ordered to be terminated with effect
from 1.7.95 this Bench bg the order dated 30.4.98 had delcared
that orderZ:null and vo;dl and the respondents therein were
directed to continue the applicants therein i.e, casual labour so
long ‘as there is work available and if retrenchment of services
of the applicants therein happen to be necessary, to do so
strictly in accorance wiﬁh the provisions contained in Chapter
V-2 of the I.D.Act.

8. In view of the above, I feel that the interim order dated

14,2.96 should be made fiTal and that will enable the applicants
herein to continue in servﬁce so long as there is work.

|
9. In view of what is stated above, the OA is disposed of

confirming the interim order dated 4.2.96 in this OA.

10. The OA is ordered hccofdingly. No order as to costs.

(R.RANGARAJAN) .
MEMBER (ADMN. ) ﬁﬂr’« iiﬂ«—

S DATED: 7th September, 1998
\\%

ed 1n € open court.
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DA.212/96

Copy te:- - | o {

fi Tha Sm;ratary,\ﬁ@pt; af Tolecammunicatiens, Samchér Ahayan,
2+ Tha Chiaf Ganeral Manatar. T@lﬁﬂﬁmglﬂgwgéiﬁﬁlﬁ, Hyﬁmrabad..
3, The Gﬁnﬁral Nanaa@r; Talmnﬁm,,uarangﬁliﬁpma, Hanemkand .,

4, Ons cBpy ta Mr. TelelVaSe Murthy,‘ﬂdwﬁCdtn CAT., Hyd,;

5. UOns cepy te :x;,U‘Ragasuara Rao, Addl.ﬂﬁac., CAT,., livd. \
6. Ons cepy te D,R.(A), CAT., Hyd.

7. One-duplicate cespy. | C
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